








SCHEHDULE-J

Forrn-I
Pre-litigation Mediation Application Form

[ See Rule-29(iii)]

LName of the Applicant(s): '-- _

2. Address, _

Contact No. E-mail:- _

3. Name of the Opposite Party(s): _

Address, _

Contact No. E-mail:- _

4.Nature of Dispute: _

Undertaking

J, the above mentioned applicant, do hereby solemnly affirm and declare as

under:

1. That the casei dispute mentioned above, has arisen out of legal relationship.

2. That I desire to get my dispute resolved through Mediation in the Mediation

Centre and would abide by the terms of settlement to be reached between the

parties.

3. J also undertake to abode by the terms and conditions of Pro-litigation Mediation.

Dated: Signature of the Applicant
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Form-2
Notice to the Opposite Partyts) for Pre-Litigation Mediation

[See Rule-29(vi)J

To,

l. Whereas a pre-litigation dispute has been submitted to (Name of the Mediation

Centre) by (Name ofthe applicant)

___________________ against (Name of Opposite Party)

requesting for pre-litigation

mediation in terms of Rule 29 of the Civil Procedure Mediation Rules, 2007.

A Copy of the mediation application form is attached herewith.

2. You being the Opposite Patry(s) is here by directed to appear in person or through

your duly authorized representative or Counsel on

(Date) (Time) at the (Mediation Centre Address) and convey your

consent to participate in the Pro-Litigation Mediation process.

3. Your failure to appear before the Mediation Centre on the scheduled date and

time would be deemed as your refusal to participate in the Pre-Litigation

Mediation process initiated by the applicant.

4. 111 case, you require to reschedule the date and time of appearance, the same can

be done either by you or through your authorized representative or counsel by

making a request in writing at least two days prior to the scheduled date of

appearance.

Date:- Signature of the Coordinator
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Form-3

Non-Starter Report

[See Rule-29(vii)]

Name and Address of the Mediation Centre: -----------------------------

1. Name of the Applicant(s): _

2. Date of application for Pre-Litigaiton Mediation: _

3. Name of the Opposite Party(s): _

4. Date scheduled for appearance of Opposite Party(s) _

5, Non -Starter Report reason _

Date: Signature of the Coordinator
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Form-4

Settlemept AgreementlReport

[See Rule-29(ix)]

Name and Address of the Mediation Centre: _

1. Name of the Mediator: _

2. Name of the Applicant(s): _

3. Name of the Opposite Party(s): _

4. Date of application for Pre-Litigation Mediation: --:- _

5. Date(s) ofMediation: _

6. No. of sittings and duration of sittings: _

7. Terms of settlement(attach separate sheets if required): _

Date:

Signature of Applicant(s) Signature of Opposite Party(s)

Signature of Mediator

Endorsement of Coordinator: _

Signature of Coordinator
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Form-5

Failure/ l!nsuccessful Report

[See Rule-29(x)]

Name and Address of the Mediation Centre: -'- _

1. Name of the Mediator: _

2. Name ofthe Applicant(s): _

3. Name of the Opposite Party(s): _

4. Date of application for Pro-Litigation Mediation: _

5. Date(s) of Mediation: _

6. No. of sittings and duration of sittings: _

7. Terms of reasons for failure (attach separate sheets if required): _

Date:

Signature of Applicant(s) Signature of Opposite Party(s)

Signature of Mediator

Endorsement of Coordinator: _

Signature of Coordinator
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